
Factual report as sought by the Hon'ble National Green Tribunal, central Zone,
Bhopal, order dated 21.01.2025, in original Application No. 17412024, Haider Ali vs,
Ansal Town and Housing Society, Tulera & Ors.

Pryiect Name: lws. cross Bridge Developers (p) Ltd., (a subsidiary of Ansal Housing
Limited) * Phase-l, .located on 200 ft road, Alwar Byepass, village- Tuler4 Tehsil &
District: Alwar, Raj asthan.

Sr

No.

Information Details

1 Total build up area of

the project separately

with total area

As per the project details submitted- by-the nroject-
proponent through E-mail on 13102/2025 (Copy of the
reply is enclosed and marked as Annexure- I):
- Total built-up area (common facilities): 4,574,42 sq. m
- Totaltownship area: 17.38 Hectare

(UIT Alwar letter dated 161101200g is enclosed as

Annexure- II)
2 Year of starting of the

project

2018 (A copy ofthe first possession and handover ofthe

vacant plot dated 23.10.2018 is enclosed as Annexure-Ill)
J Year of the completion

ofthe project

2024 (Copy of Completion certificate for the developrnent

work dated 09.12.2024,is enclosed as Annexure-IV)

l+ I Consent conditions The State Pollution Control Board has granted the consent

to operate to the project vide order dated 0l/05/2014 with

stipulated conditions (Copy of the consent to establish is

enclosed and marked as Annexure-V)

Project proponent revised the project and obtained consent

to establish on l7ll2/2024 (Copy of the Consent to

Establish is enclosed and marked as Annexure- VI)

Project proponent has applied for consent to operate on

0610112025, which is under consideration with state board.

(Copy of the Consent to Operate application is enclosed

and marked as Annexure. VII)
5 Requirement of EC and

as whether EC has been

The project is a plotted residential township with a total

plot area of 17.38 ha and a built-up arlea of 4,574,42 sq. m.

,42-
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obtained from the

competent authority

As per the EIA Notificationffi
Clearance (EC) is required under Category S(b) for
projects with a plot area > 50 ha and/or a built-up area )
150,000 sq. m. Since this project does not exceed these

thresholds, it does not fall under the purview of EC

requirements.

NOC from the CGWA No objection Certificate Nom
(Copy of the No Objection Certificate of CGWA is
enclosed and marked as Annexure- VI[)

--- -
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Annexure ll

COMPLETIOI-I C ERTI F IGATE

of Development Work

at
,.ANTAL TOWTII PHASE{,'

Plotting Development Project

ln Khasra No. 1456 To 1463,1477,1482 To 1489,1465
To 1 471,1475,1476,1453,1426,1429 To 1 432,1552,

1 552y3 1 90, 1 4621 3253,1 47 1/3265, 1 47 5 I 3264, 1 47 61 3263,
17.03 Hectares Land at Village Tulera, Bye Pass Road,

Alwar (Rajasthan)

Deveioped by

Mls Ansal Housing Limitad
As on

09.12.2024

csv TEcHlto EoluTtolts LLP
, Hecd Ciffoc: 11-14, 2nd Floor, Kelledr Coboy, t{ry Dclhl- f t0 g{g
Regd. Otus: i2i9, (Basernenii, Saweftiya rfirrir, Nor Dslhi- 1IO 016

Ptpne: .01 1-01010611384,400926S186
e-mg8 i mstecsvtodrno.com, URL :mvrv.csrtedrno.conr

Annexure- IV        
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CSY Techna Solutions LLP
Chartered Engineers. Surveyors and Valuers

REPORT PART-I

Dab:09.12.2024

Summarv of Develtrnmcnl Wort- ---....-.,

1 Road work

Firct Layer of 6" WBM has bean compleGd

Third Layer of 4' PCC has been completed

2 Sewer line work Setner line work has been completed in the entire scherne RCC hume
prpe has been laid with manhole in brick masonrv.

3 Water Line Work
lAlqlar been completed in the entire scherne HDPE pipe has

r Scherne wilh urderoround water trank.

4 ElectricalWork All street lighi pole and light litings has been completed and tunctional,
All HT & LT cable worft has been completed.

5 Pa* Oavulopment
Provision for all parks have been made with sufficient gra_ss lree
plantetion has bgen done,

6
Tree Plantation Along
ihe Roade

Sufficient tree plantation has been along lhe roads.

7 Drainaga Work AII draire work is completed with RCC hume pipee & Kerb channets

tnrRQorJcT,olr

The said proiec,t is 'Ansal Tryvn Alwar Phase-l' is a plotting derrelopmenl tov-rrnshiB which has been

developcd on land admeasuring area 17.03 hectares developed by M/s Anaal Housing Umited at Khasra

No.l4SO To 1&3,14?7,1&2 To 1{8igJ4A5 To 1111,1415, 147G.14$3.142e,1429 To

1432,155L155A3190,18213253, 1471R265,1475f3264,147613203 at Viltage Tulere, Bye Pass Road,

Awar). There are iohl 441 resirlential plot whose size range varies from 98 to 300 sqm. The subjec-t

projeci abuts Ah,var Bye Pass Road in the south west

Engineer Certifrcate: 2250784nsa1 Twtn Alwar Phas*I, Wtlage Tulera, Atwar, Rajasthan Paga 1 of 6

Name of Chartered Enoineer Er. Sani€ev
ALIOI"SS C-449, Socond Fioor, Safidariung Development Area, New Daihi-

't10016
Contact No. 981 1 118233
Name of Scheme Ansals Town Alwar Phase-l
A&lretso, Scheme Xhasra S10.1456 To 1d€3,14773482 To 1489,1465 In 1471,1475,

1476,1453,1426,1429 To 1432,1552,155213190.'l{,62/3253,
1471E265j475n26E.,147Gn263 at Village Tulera, Bye Pass Road,
Ahrar

Developer M/s Ansat Housinq Limited
lnspection Date 09.12.2o,24
Presence Met Mr. Vinit Saini (Ensineer) :: 88758m092

A- 14, znd Floor, l{ailash eobny, illear Kalla$t eobny Metro Stra{on, Newpelhi-11&}48.Te1. : 011-4101ffi33l34 r e-mail : mait@csr,techno.com
Branchss : Jaipur - Tel. : 01414002051 r e+nail : jaipur@csvtechno.com r lndore - Tel. : 07314700634r +mail : indore@csvtechno.com
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3.t*cr. LAf{DUE€ ARfA tsQrsTRl % AGE

1 RESIDENTIAL 88784.2? 5239%

7 COMMEREIAL AREA 5195.12 3.060/o

3 INFORMAL SECTOR 3394.46 2.000/o

4 GREEN AREA 13576.66 8.00%

5 DIEPENSARY AREA @1-{.2 8.1Wa

6 CLUB/ COOML CENTRE 1701.90 1.AOo/o

7 suFtouL 2181 00 1.29o/o

I ROADS 54007.82 31.86%
o TOTAL 169532.60 100Y0

sssEif H ABEATEIA|LS

APROVAL DETAILS

(a) Plotted scheme with map has been released by UIT vide lefter no 194708 dated
1610.2008 by UIT ALWAR

Sanjeev Agrawal

Engineer Cailificate: 22fi784nsa1 Tam Alwar Phase-|, Village Tulera, Alwar, Rajasthan page Z of 6
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Name Of Chartered Engineer Er. Sanioev Agrawal

Address C-449, Second Floor, Safdarjung Development Area, New Delhi -
110018

Name of Echeme Ansais Town Alwar Phase.l

lr{draac af eahamanuur sJo ur uLt rsr a lc

Khasra No.1456 To 1463,1477,1482 To 1489,1465'la 1421,1425,
1 47 6,1 453, 1 428/1 425 To 1 432, 1 552, 1 552/3 1 90, 1 &UIZS?,
147113285,14751326{.,1470/3263 at Village Tutera, ByB Pas$ Road,
Alwar

Dtv€{opcr Mls A*sai Howing Lifiiltsd

09.1e.2024

WORK CdSPLETION CERTI FICATE

Sanjeev Agrawal

Engtnaertrwtificate: ?2SOIB-AnsalTawttAlwarPbass*t, Villa$ Tutora, Nwaf Raiasthafi f|age 3sf $

13



Annsxure-l

€nginear Certif*ato: 22fi78-Anwt Town Atwar Phaw-t, Viltage Tuleta, Atwar, Raiasthan page 4 of 6

#

x qFF
''.-',. -':!::11.

- 
- .-*: :=*;+----':

..i.]

d'.t

--+4E=-:

H

E

i
I

I

ff
il

f_._," -il
I

i ,f;
i ., :in.lw

E. q

p

F
HffiMM.:?.i+:iait!El;@l

IT I

14



Annerum-2 : Location fap

Geo Coordlnateo :: 2pli.27.7n'tt

Engheer C,artifrate: 2?fi7&Anal Town Nry* plras-4 Vtra$rr Tuhm Afuaf Raias{tan page 5 of 6
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Annexure-S : Layout plan
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Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2014-2015/MUID/2655

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

www.rpcb.nic.in

01/05/2014

F(MUID)/Alwar(Alwar)/29(1)/2014-2015/790-792

M/s Cross Bridge Developers(P)Ltd

707, Chiranjeev Towers, 43 Nehru Place , 

 District:NewDelhi

Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution) Act, 

1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application(s) for Consent to Establish dated 19/10/2011 and subsequent correspondence.Ref:

Consent to Establish under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the Air 

Act) as amended to date and rules & the orders issued thereunder ,is hereby granted granted 

for your Township Project/ plant situated / proposed at Village Tulera, 200 feets bypass 

Road,  Tehsil:Alwar District:Alwar , Rajasthan under the provisions of the said Act(s). This 

consent is granted on the basis of examination of  the information furnished by you in consent 

application(s) and the documents submitted therewith, subject to the  following conditions:-

Sir,

That this Consent to Establish is valid for a period from 19/10/2011 to 30/09/2014 or 

date of Commencement of production / commissioning of the project or activities 

whichever is earlier .

 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

2

Quantity / CapacityType Particular

Activity  145,538.80 SQ. METERBUILT UP AREA

Activity  170,300.00 SQ. METERTOTAL LAND AREA

That in case of any increase in capacity or addition / modification / alteration or change in 

product mix or process or raw material or fuel the project proponent is required to obtain 

fresh consent to establish. 

3

That the control equipment as proposed by the applicant shall be installed before trial  

operation is started for which prior consent to operate under the provision of the Water 

Act and Air Act shall be obtained. This consent to establish shall not be treated as consent 

to operate. 

 4 

That the quantity of effluent generation and disposal along with mode of disposal for the 

treated  effluent shall be as under: 

 5 

Page 1 of 5

Annexure- V        
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Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2014-2015/MUID/2655

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

www.rpcb.nic.in

01/05/2014

F(MUID)/Alwar(Alwar)/29(1)/2014-2015/790-792

Quantity of treated 

effluent to be disposed 

(KLD) and mode of 

disposal

Quantity of 

effluent  to be 

recycled (KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  1222.000 

On Land For 

Plantation/Horticulture

/Other uses

448.000 774.000

That the sources of air emmissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

6

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

DG Set( 63KVA) ACOUSTIC 

ENCLOSURE , 

ADEQUATE STACK 

HEIGHT

----

That the domestic sewage shall be treated before disposal so as to conform to the standards 

prescribed by the Board as notified under the Environment (Protection) Act-1986 for 

disposal Into Inland Surface Water. The main parameters for regular monitoring shall be 

as under.

7

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Phosphate as P Not to exceed 1.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the unit shall obtain all necessary permission from concern authority, UIT and 

district administration, Alwar  for establishment of proposed Township Project.

 8 

Page 2 of 5 18



Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2014-2015/MUID/2655

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

www.rpcb.nic.in

01/05/2014

F(MUID)/Alwar(Alwar)/29(1)/2014-2015/790-792

That the unit shall comply all the conditions of Environmental Clearance imposed by 

State Level Environment Impact Assessment Authority, Rajasthan vide letter 

no.13-14 dated 31.7.2013.

 9 

That the unit shall not abstract ground water without obtaining NOC from CGWA for 

the proposed project.

 10 

That the unit shall be granted Consent to Operate only when submit proper NOC for 

abstraction of ground water from CGWA before commissioning of the proposed 

township project.

 11 

That the unit shall install the STP of 1,500.00 KLD capacity (total15 x 100KLD each) 

to treat the domestic waste water (1,222.00KLD) generated from the utilities to 

achieve the standards prescribed under the Environment Protect Act 1986.

 12 

That the water flow meters shall be provided at all suitable points to measure 

quantity of daily water abstraction,  water consumption, waste water generation, 

waste water treated and treated waste water recycled and utilized for 

plantation/gardening purposes. Daily record of the same shall be maintained and to 

be submitted to the Board.

 13 

That the entire treated sewage shall be utilized within premises for flushing, 

horticulture/plantation etc or and zero discharge status shall be maintained outside 

the premises.

 14 

That the unit shall comply with the standards as prescribed vide MOEF notification 

no. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air 

Quality.

 15 

That the unit shall ensure compliance of ambient air quality standard in respect of 

noise as prescribed under Environment (Protection) Act & Rules made therein.

 16 

That this consent to establish is valid for proposed Building & Construction Project 

“Township Project” with Built up area – 1,45,538.80 Sq. Meters and total land area – 

1,70,300.00Sq.Meters at Khasra No.1456-1463,1477,1482,1489,1465-1471, 1475, 

1476, 1453, 1426, 1429, 1430-1432, 1552, 1552/3190, 1462/3253, 

1471/3265,1475/3264,1476/3263 Viallge – Tulera, 200feets bypass Road, District- 

Alwar only. For any change in capacity of the services & area, the unit has to seek 

fresh consent to establish.

 17 

That the unit shall ensure not to discharge treated/untreated waste water into any 

drain/Nallah which is terminating to any water body in nearby area.

 18 

That the unit shall install adequately designed rain water harvesting structure for 

prevention and recharge of ground water in and around the area.

 19 

That the unit shall not allow making any obstacles to any natural water flow i.e. 

natural nallah/stream carrying rain water to any water body.

 20 

That the unit shall maintain adequate height of stack along with acoustic enclosures 

on one D.G.Set of 1 x 63KVA. Further unit shall not allow to install any other air 

pollution source i.e. Boiler/Hot Water generator etc without prior permission of the 

Board under the Air Act 1981.

 21 

That if the project cost exceeds Rs.85.50 Crores, the unit shall take/obtain 

modification in consent to establish after paying fee as applicable

 22 

Page 3 of 5 19



Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2014-2015/MUID/2655

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

www.rpcb.nic.in

01/05/2014

F(MUID)/Alwar(Alwar)/29(1)/2014-2015/790-792

That the unit shall ensure proper utilization and reuse of domestic waste water 

after adequate treatment for gainful purposes.

 23 

That the total water consumption for the project shall not exceed – 1944.00 KLD 

(fresh – 967.00 KLD + recycled – 977.00 KLD) without prior permission of the State 

Board and CGWA.

 24 

That energy conservation measures like installation of CFLs/FLs for lighting the 

areas outside the building should be integral part of the project design and should 

be in place before project commissioning.

 25 

That used CFLs/FLs should be properly collected and disposed off/sent for 

re-cycling as per the prevailing rules/guidelines issued by the regulatory authority. 

Use of solar panels also may be done to the extent possible.

 26 

That the unit shall dispose the sludge of STP in scientific manner. 27 

That adequate measures should be taken to prevent odour problem from solid 

waste processing plant and also from STP.

 28 

That unit shall obtain consent to operate under the Water Act 1974 and under the 

Air Act 1981 and NOC for abstraction of ground water from CGWA before 

commissioning of the project.

 29 

That this consent to establish shall be subject to compliance of any direction or 

order passed by Court of Law in the matter.

 30 

That the unit shall provide and maintain the Oil & Grease trap in good condition, so 

that oil & grease coming with waste water from kitchen/laundry will retained in the 

trap.

 31 

 32 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in above 

and to make such variation as it deemed fit for the purpose of compliance of the Water Act 

and Air Act.

33 That the grant of this Consent to Establish  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations prescribed 

under any other law or any other instrument in force. The sole and complete responsibility, 

to comply with the conditions laid down in all other laws for the time-being in force, rests 

with the industry/ unit/ project proponent.

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

34

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to the 

general conditions given in the enclosed Annexure. The project proponent will comply with 

the provisions of the Water Act and Air Act and to such other conditions as may, from time to 

time, be specified by the State Board under the provisions of the aforesaid Act(s). Please note 

that, non compliance of any of the above stated conditions would tantamount to revocation of 
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Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2014-2015/MUID/2655

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

www.rpcb.nic.in

01/05/2014

F(MUID)/Alwar(Alwar)/29(1)/2014-2015/790-792

Consent to Establish and project proponent / occupier shall be liable for legal action under 

the  the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge

Copy To:-

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar requested 

to verify the compliance of CTE conditions and forward the detailed inspection report for 

further necessary action within 06 months.

1

Master File.2

Group Incharge
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Regional Office Alwar

Raiasthan State Pollution Control Board
D-Bloc( Ambedkar Nagar, Alwar-301001

Phone; O144-237 2996
Annexure lll

Registered

FileNo : r{T€rh},/Alyar{Alwzrll7455{l)/?t2-/b2025/1942.15113
Order No: 2024-202slAtrarerl,.3397 Dispatch Date: DectT ZOZ4 6tOZpM

Unit ld : 136836

M/s Cross Bridge Developers Pyt Ltd" (Subsidiary unit ofAnsal Housitrg Limlted)

606, 6th Floor, Indraprakash Buildin& 21,
Baraldramba Road, New Delhi , BarakhambaRoad
Tehsil:Delhi
DisElctDelhi

sEb: Consent to Establish under Section 25/26of the water [Prevention & Control of pollution)
Act, 1974 and under Section ?1(4J ofAir (Prevention & Control of Pollutionl Act, 1981.

Bef Yoll appli.rfion{s} fior r-onsent to lista-bU.h datod 07 /O8/2o24 aad subsequent correspondeoce.

sic
Consent to Establish under the provisions of Section 25/26 of ttre Water [Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
SectloR 2l of the Alr {t}eventrrrd & Conrdl uf Pollutlarn) Acr, 198], (heretnaftcr rrl be refeired
as the Air A€t] as amended to date and flrles & the orders issued thereunder ,is hereby
granted for your Cross Bridge Developers pvt. Ltd. (Subsldiary unit of Ansal Housing
Limited)- Phase I plart situated / proposed at Vlllage Tulera, 2OOfeets b;rpass road,
Tehsll Alwar, DisEic Tulera TehsiliAlwar DlsldchAlwar , Rajasthan under the provisions

of me sald Act(s). Thts consent ls g'anted on th€ basts of $(amtnadon of the tnformadon
ftrnished by y€lr in cons€nt application{sl and th€ documents sub{nitt€d therewith, sut}i€ct to
the following conditions:-

1 That this Consent to Establish is valid for a period from 07 /OA/2O24 to 3l/O712O29 or
date of commencement of produclion / commissioning of the proiect or acdvlties
whlehc"€r ll ctrlltcr.

2 That thi6 Consent is granted for maEufactlring / producing fouowing products / tjy
products or carrying out the following activities or operation/processes or providing

foilowing services with capacities given below:

Particular Type Quandty I Capactty

Built-up area Product 4,574.42 SQ. METER

Net Plot Area Product t69,532.60 SQ. METER

That in case of any increase in capacity or addition / modification / alteration or change in
product mix or process or raw material or fuel, the prolect proponent is required to
obtain fresh consent to establish.

Page 1 ofG
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FileNo : Fcrech)/Alwar[Alwar)lTaSSgl/2O2+2O25/tS4Z-1543
OrderNo: ZO24-2OZS/ Alwar /13397

Unit Id : 136836

Dispatch Datef DeclT ZOZ4 6fiZpu

That the control equipment as proposed by the applicant shalt be installed before trial
operation is started for which prior consent to operate under the provision of the water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to opsrate.

That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as unden

Type of effluent Max. effuent
generation

tKLD)

Quantity of
effluent to be

recycled [NLD)

Quantity of Feated
effluent to be disposed

[KIl)) and mode of
disposal

Domestic Sewage 350.000 204.000 146.000

Gardening/Plantation/F
lushing and Fireft ghting

Regional Office Alwar

Raiasthan State Pollution Control Board
D-BIock, Ambedkar Nagar, Alwar-301001

Phone|OlM-2372996

Registered

shall be treated before disposal so

the Board as notified under the

lnland Surface Water. The main

as to conform to the

Environment (ProtectionJ

parameters for regular

That the Domestic Sewage

standards prescribed by

Act-1986 for disposal Into

monitoring shall be as under:

Parameters Standards

Oil and Grease Not to exceed 10 mg/l

Biochemicrl Oxygen Demand (3 rlays at 27C) Not to exceed 1e mgA

Chemical Oxygen Demand Not to erc€€d 50 mg/l

NH4 (N) 5 mg/l

N lolal !0 mg/l

Tot&l Suspeoded Solids Not to exceed 20 mgA

Fecsl Coliform (MPN per 100 ml ) Not to exceed 100

Signature
Djgitally
Jharwal
Date:2024.12.1

Page 2 of 6

Reason: SelfAttestGd
LOCAtlOn:

Verified

-*w\u
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Regional Office Alwar

Annexure lV Annexure
Raiasthan State Pollution Control Board

D-Block, Ambedkar Nagar, Alwar-301001

Phonet O144-2372996

Registarad

FileNo : F(Tech)/Alwar(Alwarll7a55$)/2o2+2025llB12-1513
OrderNo: 2o24-2o2i/A1wa 13397

Unit ld : 135836

Dispatch Date: DeclT 2024 6tOZP

7 That the pfoied pfoponent shall be liable to remit outstanding consent fee; if any,
on account of lapsed consent period/consent to establish/default
period,/eddittonel consent fee al and when erked for.

I That the unit shall apply for Consent to Operate at least two molrths prior to
commencement of production else additional fee shall have to be deposited in
accordance with the Raiasthan Water & Air (Prevenfion & control of Pollution)
Rules 2016 & Amerdments.

9 That this consent is issued to tlle unit on the t asis of mandatory doc'uments
subrnlttcd by th. ippltciflt, if eny dktrcp rclca fu found in th. docnments/facts
uploaded/submitted by the unit then the conse[t shall be treated as revoked
without further notice and the unit shall be liable for action in accordance with the
provisions oflaw.

10 That this consent to establish is being issued for Plot Area: 1,69,532.60 Sq. Meters
and Built up areai 4,574,42 Sq. Meters. For any change in area, tle unit has to seek
fresh consent to establish,

11 That industry shall not carryout any modification/change in process or
manufacture/produce any other products/by products which require environment
clearance as per the provisions of Envlronment lmpact Assessment Notlficailon
daaed 14109/2006 issued by MinisEy of Environment & Forests, Government oa

Indla.
12 That this Consent is sublect to any order or direction from Hon'ble Suprem€

Court/High Court/National Green Tribunal or any otler court of the competent

iurisdiction.
13 That any informaton submitted/menuored ln the consert application form/

declaration I afrdair/ supporting enclosures if found incorrect later on, shall
make the industry liable for legal action under secllon 42of the Water Act,1974 and
section 38 ofOte Air Act,1981.

14 That tllis consent to establish is being issued for capital investment in land,

buildin& plant & machinery as Rs- 6784,t7lrkhs. ln case of any increase in
capacity or addidon/ modification/ alteration/ or change in product mix or
process or raw material or frrel, the proiect proponent is required to obtain ftesh
consent to establish hom the Board.

15 That the Unit shall install adequately desiSned rain water harvesting structure for
prevention and recharge ofground water in and around the area.

16 That the total water consumption shall not exceed 465 KLD (Fresh water -261l(ID
t Recycled water - 204 KLDI. The ground water shall not be abstracted without
prlor OC frorn Central Ground Weter Au&orlty.

Signatu
Digitally sigr
Jharwal
Date:2024,12.1

Page 3 of 6

Reason: SetfAttestld
LOCarOn:

Verified
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Regional Office Alwar
Annexure lV A

Raiasthan State Pollution Conkol Board
D-Block, Ambedkar Nagar, Alwar-301001

Phonez OIM-2372996

Registered

FileI{o : FflechJ/Alwar{Alwar)17455(t)/2024-202511542-1543
OrderNq: 2O24-2O25/AlwaI./13397 Dispatch Date: DeclT 2024 6OZPM

Unit Id : 136836

17 That housihg prorect shall intimate Board before replacement/any change of flow
meters.

18 That the entire domestic rraste wrter generrted i.c. 35O KLD sheu be treated
through sewage heatuent plant of 400 NLD capacity and daily logbook of same
shall be maintained,

19 That the unit shall install water meters at all suitable points to measure quatrtity of
daily ground water abstraction and use for different purposes. Daily record of the
same shall be maintained and to be submitted to the Board,

20 Thrt &c prolcct proponrnt mu3t obtliir OC from CGWA ryithir one nonth fronr
the date of issue of this CTE unless falling in exempted category a6 per MOIS
guidelines dated 24.09.2020 and ametrdments dated 29,03.2023 thereto.

21 That the unit shall ensure to comply with all modifications on the regulations of
D.G sets as mentioned in direcdon no 76 issued by the CAQM-NCR vide letter no F.

No. A- 110O18/01/2021 -CAQM I 15322-15331 dated 29.09.2023
22 The industry shall comply all other directions/orders of CAQM issued hom time to

time shicdy. Urit shall comply CAQM directions regarding construction activities in
NCR and adioining Area's.

23 That no type of efiluent shall be generated' or discharged outside the unit's
premises in any case, unit shall maintain Zero Liquid Discharge status outside the
unit prcmi6e6.

24 That the unit shall maintain condition of STP of capacity 400 NID to achieve the
standards prescribed under EP Act 1986and the unit shall dispose the sludge oI
STP in scientific manner.

25 That this consent shall not be used as evidence for ascertaining the land tiu€ and
its use.

26 Thit thc unit shill not illow hddnt any obstaclcs to i3y natural trntcr llow l.e.
natural nellah/stream carrying rain water to any wat€r body,

27 The unit shall udlized entire treated waste water for flushing/ process/ gardening/
non potable uses and other gainful purposes. No waste wat€r discharged on land/
into sewar line/ into natural nallah / water body/ drain.

28 That used CFL/FLS/LEDS should be properly collected and disposed off/sent for
re-cycling as per prevailing rules/guidelines issued ty regulatory authority. Use of
solar panels also be done to the extent possible,

29 That this consent is valid subiect to the fullilment of the other entire statutory
requlrement in ot&er iaws/acts/rules as applieble & all orders, dlrecdons,
guidelines and standards laid down by the board ftom time to time shall te
complLd wltll'

Signature
Digitally
Jharwal
Date:2024.12.
Reason:
Location:

Page 4 of 6

Verified
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Regional Office Alwar

Raiasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone:OlM-2372996

Registered

FileNo : Fffech)/Alwar(Alwar)FaSSro)/2O2a-2O2511542-1545
OrderNo: 2024-2o2slAlwatll3397 Dispatch Date: DecaT 2024 StOZPti

Unit Id : 136836

3O That the solid waste generated should be propedy collected & segregated. Wet
garbage should be composted and dry/inert solid waste should be disposed off at
epproved sitet for hnd ffIliog efter recoverinS recychble mrte.idi.

31 That the unit shall comply with the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2O16i Solid Waste
Managemetrt Rules, 2016; Plastic Waste Management Rules 2016; Consh.uction And
Demolition Waste Management Rules 2016; Bio-Medical Waste Management Rules,
2016 and E- Waste Management Rules, 2015.

32 Thrt tlrt! Cofiscrt docs nor abrolvc ttlc pfoicct proponcflt ftottl rhe dth€r stitutory
obligations prescribcd under any other law or any oth€r instrument of force. The
sole and complete responsibility, to comply with the conditions laid down in all
other laws for the time being in force, rests with the industry/unit/proiect
proponent-

33 That no Single Use Plastic (SUP) item, which is banned vide Ministry oI
Envlronment, Forest & Cllmate Change (MoEF & CC), covernment of India
notification dated 12,08.2021 shall be used in the unit/industrial premises.

34 That the Industry shall develop plantation as per specified norms in at least 33olo o(
the plot to malntaln ambient air qualityaround the lndustry.

35 That the unit shall dispose the slud8e ofSTP itr scientific manner.

36 A StgD Board showlng the name, address and capaclty of the industry as well as
validity ofthe consents should be displayed at the entrance ofthe site.

37 That the industry shall comply witl the standards, wlth respect to Nadonal
Ambient alr Quality, as prescribed vide MOEF notification No. GSR 826 (E) dated
15th November, 2OO9.

38 Tha! notwlthstandlng anFhlng provtdcd herclnabovc, the Sute Board shall have the
pow€r aod reserves its right, as contained under Section 27(2) of thc Water Act aDd

under Section 2l(6) oI the Air Act to review anyone or all of the conditions imposed

here in above and to make such variation as it deems fit for the purpose of compliance of

the Water Act and Air Act
39 That the grant of thls Conscnt to Estebllsh ls lssued tuom the envlronhental engle only,

and docs not absolvc tlc pxoiect p.ropo[cnt from thc othcr statutory obligatioBs
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditioDs laid down in all other laws for the time-being
in force, rests with the industry/ unit/ proiect proponenL

Signature
Digitally
Jharwal
Date:2024.12.

Page 5 of 6
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Regional OfficeAlwar

Raiasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone: OIM-2372996

Registered

FileNo : F(Tech)/AJwar[Alwar)/7a55$l/2A24-202511542-1543
orderNot 2O24-2O25/Alwar/13397 DispatchDate: DecLTZOZ4 6tO2?M

Unit Id z 136836

40 That the grant of this Consent to Establish shall no! in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
a8eifist you by thc State Board for violafion of the proiiisions of the Aft or the Rules made
thereunder.

This Consent to Establish shall also be subjecf besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will coinply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to titte, be speeiffed by the Stste Board urrder the provisions of the aforesaid Act[sJ.

Please note tlat, non cornplianee of any of the above stated conditions would tantameunt to
revocation of Consent to Establish and project proponent / occupier shall be liable for legal

action under the relevant provtsions ofthe said Act{s}.

Yours sincerely,

Regional Officer[Alwarl
(A): copy to:-

1 Master File.

Regional Officer[ Alwar ]

Siqnature Nst Verif
o i gL rr v 

" 
i g n66oJ p"n or"

Jharwal ,
D ate : 2024.1 2. 1 ?4:02:07 IST

Page 6 of 6

27



1310?,2025,10141

RrJrrth.n Strte Pollutton Control Soerd

RSPC-8 FOnH r

: apprrcatrcn for consent to operate under sectron 2I of tFe
tD-aa-iEZ Air (prevention and controt of polution) Act, 1981 Af nexgfe lV

Pnfi Dat3, 2/1312025

O.tcr 0610112025

Cross Brldge Develop€rs hn. Ltd.
(Subsidiary unit of Ansal Housing
Limlted) 606, 6th Floot
Indraprakash Boildlng, 21,
Barakhamba Road. New Delhi
Ba6lhambaRoad Delhi

TO,
Regional OfficerD-Block, Amtledker
Naq6r, Alvrar-3oloo1Phone: 0!t4-
2372996

Unlt lD: r36a3ri

Applicatior tD: 3a9943

Application Typ€: cTO AIR/WAIER - Fresh

Disposing Authority: Awar

Address: O-Block, Ambedkar t{agar, Alwar-301001

sii

l/We hereby apply for obtaininq

A,rxruxuXe -g
rspcbmis.environment.rajasthan.gov.in/onlineconsenuApplicationPrintconsentAir.aspx

ln Form No, I under section 21 of the Aar (Preventton and Controt of pottution) Act, 1981 (No. 14 of 1981) for Consent
any industrial , plant owned by Cross Brldge Developers h/t. Ltd. (Substdtary unit of Ansat Houstng Lhited) (Name of
t ptopietorl parlnet *.,1

Prrt I: Gclleial Intbfmadon

A. DetallE ot Indu*iyl Actlvlty/ Servlce/ Operatlon/ Proc.c6:-

lame of IndusEy/ Adivity/ Service/ Operdtjon/ Process
:ross Bridge Developers Pvt. Ltd. (Subsidiary unat
)f Ansal Housing Limlted)

{ame and Designation of the Applicant
vlanoj Kumar Authonzed Signatory

:orrespondence Address
i06, 6th Floor, lndraprakasn Eulldinq, 21,
lardkhamba Road, New Delhi

!tillag€/ Ar€a
3a r3khambaRoad

Streev Locality/ city

rehsil
)elhi

)istrict
)elhi

)in Code
110001

Ielephone No. (including sTD Code)
r-E700929903

:-Mail Address
:rossbridge353@gmaal.com

t,
Cross BridgG D.v.loplE Pvt. Ltd.
(Subsidi.ry unit ofAns.l Housing LimitGd)-
Phas€ I
yillrgc Tul€rr, 2tlo tcetg bypasa road, Tchsil
AhYar, Distric

,lot No./ KhasB No.
1460,
14 6 l, 1 462, 1 462 I 3 2 5 3, I 463, t48i, 14A5, | 4A6, t4A 7, I 4Aa, I 4a9, 14-' 7,

ruler.

;treev Locallty/ City
rulera

rehsll

)istrlct

https://rspcbmis.environment.rajasthan.govin/or ineconsenVApplicalionPrintconsenlAitaspx 114

DOO929903

Annexure- VII        
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;tate
R.jaithan

)in Code
311001

relephone No, (including STO Code)
l-

Yobile No,
3700929903

:rossbridge363@9mail.€om

,lot Area/ Mining Lease Are6
169533 Sq, f{eter

:a) Industrial or

ib) Commercial, or
\o

:c) Agri.ulture, or

.€) Other than above

l. l/hether covered under Aravalli Notification

^/hether 
requiring authorization under th€ rules dealinq with

laarclolrs Wa6te nohfi€d und€r Environment (Prot€ction) A€tr
t9a5 and quantity of used/ waste oil as > 5 XL

i/hether covered under EIA Notifcition, 2006

iross Built up Area

[joa6€st io appli€d f.,r

lErtlre Industry/ Adlvtty/ servtc€/ operauon/ process or part
:hereoF please specfy)

: egory of Industry/ Activity/ Service/ Operation/ pro.ess ireen

;cale of lnduslry/ Activity/ Seruice/ Of,eration/ Process ;mall

Status of Application/ Activity/ Service/ Operation/ Process f,perational

rotal Capital Investment (wlthout depreciation) in Industry/
qctjvity/ Service/ Operation/ Process (as p€r Project R€pon/ CA
:ertlflcat€) for whlch cons€nt ts applied (Rs. h tacs)

3521,83

)ate of Commlssioning

q. rotal number of employees (indudtng contractua, workers) in the
lndustry/ Activity/ Service/ Operdtion/ kocess (maximum)

t000

lotal number of residents in the colony; if any

i,ithin the premises of the establishm€nt

nstalled capacity ofthe Industry/ activity/ s€rvice/ oDeration/ process

S. !lo- Quantity Capacity
1 169532.6 sQ. I1ETER

2 Built-up are3 4574.42 SQ. METER

\c. of working daye in a year

\o. of shifts per day

:lectric connection number and name
210115035276

a. Surrounding Dst'il.l-

13to2t2025, 10.41 rspcbmis.environment.rajaslhan.gov.in/onlineconsenuApplicatjonPrintconsentAir.aspx

https://rspcbmis.environment.raiasthan.gov.in/onlineconsent/ApplicationprintconsentAir.aspx 214

,lo
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13t0212025. 10:41 rspcbmis.environment.rajasthan.gov.in/onlineconsenuApplicationPrintconsentAiraspx

(b) irodu6/ By Produ6/ Servrc€/Activtty detatls

S. tlo, QlamltY/ Capa€ity (with Unrt) Plo(tuct or Bv Pril'drlct or s€Mae stora0€ capa.lty
1,9753 169533, 50. METER 169533
39897 luilt-up area 4574.42, SO. tlETER 4574.42

(c) Elednc Energy/Water Requirement (Kilo WaVKilo liter per Day)

Srl,lo ln tn Pollution control
Requircm.nt ColnDoncnt

56015i50 ,55 261 zo4

Prt II: lnlb.fiation ?€let.d to hdu.tr.r/ A.drrtty/ Srd:c/ OFr.Uoo/ proc€..

S, No, Which o, th€ following f6.turs3 €rist within I km of thc site

1. tumm Serdcment (Vi+l€qd City/ Town)

2.

3. lndustrial area (Speciry)

qny major lndustry (Specify)

(d) Water Consumption Details (Kilo liter per Day)

SrNo 3oil.r / Cooling Oomcsti. Itrdustrial Proc€ss Others
251808 261 to4

P.rt III: Informrtlon rcl.tcd to Elfiu.nt G.n.r.tlon, Trcath€ht .nd Dlrpossl

(a) E lluent Generatlon & Olspos;tl Detetls

fype of Efiucnt(lradcl
oomeEtic)

Qua ity of Emuent
Gene?ated (KLD)

R€cyd€d in th€ Proc€sr/
Actlvlw rKLOI Discharged (KLD)

tfode of
Disposal

38376lDomestic Sewage 350 204 STP

(b) Mode ofTreatment and disposal

Prrt lV: Inlb.mrtion r€l.tcd to Air Pollution lnd cort.o| sy.tcm.
(a) Alr Emlssion Detafls

b*wryl3,jftxt

E- Flu. 9.... aLcka

c. Fogldvc dnl.rlon

B. Datalr of D. G. Sctt

(c) Type of treatment system rnstalled

Type(S€wrge Tr€atmcnt Pl.ntlErfl uent
Tr€atm€nt Pl.nt)

Unit Op€r.tionr a Proccss
instslle.t

Capacity of th€ Tre.tment

77266 5TP \4BBR 400

S-No.
R.Urg
(KVA/
Kl)

Status of
Acoustlc Height of Stack (in

motcr) Abov6 roof
Hcight of Stack (in

meter) Above Ground
Infrastructur€ frcilitiB for sta.k

emlsslon monltorlng (Yesl t{o/ Xot
reouired)

l0 (KVA) t5

Prrt v: Intormrtion ralated to soliat wast€:

s. Whether covcred under the rules dealing with tlazardous Wast€ notified
undor Envlrcnm6Et (Protectlon) Act, 19a6

1416

P.rt YI: Iatqmzliofl rCrtid to Cors.nt f.. Dqro.itlo{r

DD
llumbar DO Date DD Challar r{o. Date Status

127124208 06/01/2025 100.00 cTo-
qw13396368

Jnline Payment (By
Raiasthan Pavment Platform)

lan 6 2025
t2:00AI{ SUCCESS

727707440 t4lot/2025 3a4000.00 CTO-
AW5657a704

Online Payment (By
Raiasthan Pavment Platf orm)

lan 14 2025
t2:0OA|Y ;UCCESS

l. l/ We, iercby dedare that th€ lnformadofi fumlsh€d abo6/e i5 cg.rec to the be5t .fiyl os. k rryl€dge

https://rspcbmis.environment.rajasthan.gov.in/onlineconsenuApp$cationPrintconsentAir.aspx 31430



13102t2025,10:41 rspcbmis.environment.rajasthan.gov.in/onlineconsenUApplicationPrintConsentAir.aspx

2, I/we, hereby submit that in case of change. either of the point of characteristic of discharge or the quantity of discharge or its quality, a fresh application for
consent shall be made and until such consent is granted no dtange shall be made.

3, VWe, understand the State Board and its official authorized in this behalf by the State Board can make necessary changes/ modification in the data provided by
m€/ us whlledecidhg the appllcation on'tfie basis of thE infonnation'providd'by mal us.

Date: - Signature

Place Name

Designation

S€al.

llot€!

I. cons€nt application must be accompanied with the fees as specified in the notiftcations issued by the State Government time to time.

II. Consent fee shall be paid through Bank Draft payable in favour of the Memb€r Secretary, Rajasthan State Pollution Control Board or through ECS or through e-
Mitra/ CSC or Bank Challan or any other facility as per orders issued by the State Board time to time,

lI[. Documents as per check list as speciFied by the State Board shall be submitted along with the application.

IV. All documents including consent application form submitted to the State Board shall be signed/ attested by the proprietor/ authorized signatory along with seal.

i@E:iffi]

https://rspcbmis,environment,rajasthan.gov.in/onlineconsenUApplicationPrintConsentAir.aspx 4t431
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Govemment of lndia
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

(1[Er6 ftfi'rs t{ 3l;Trqft srT[o[ qr)
NO OBJECTTON CERTTFTCATE (NOC) FOR GROUND WATER ABSTRACTTON

1. NOG No.: CGWA/NOC/|NF/ORIG/2025121289 2. Date of lssuence 21171202511:52:33 AM
3. Application No.: 214t2ooo3tRJ/lNF/2024 4. Category: over Exptoited

(GWRE 2024)
5. Proiect Status: New Project 6. NOC Type: New

7. valid from: 2ologl2o24 L Vatid up to: 1gtogl2o26
9. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total
m3/day , mslyear m3/day m"/year , m3/day mslyear m3/day m.lyear
261.00 95265.00 261.00 95265.00

10. Details of ground water abstraction /Dewatering structures

Total Proposed NoTotal Exlsting No 
Mpu DW DCB BW Mp MpuDW DCB BW TW MP

AbstractionStructure" O O 2 O 0 O O O O O 0 0
*DW- Dug Well; DCB-Dug-curn-Bore Well; BW-Bore Well; TW-Tube Welt; MP-Mine pil;Mpu-Mine pumps

1 1. Ground Water Abstraction/RestoraUon Charges paid (Rs.): 951606.00

12. Environment Compensation (if applicable) paid (Rs.): 0.00

13. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism
: constructed/ monitored & Monitoring mechanism.

Manual DWLR" DWLR With Telemetry
-DwLR-Digital\4*erLevelRecorder 1 0 1 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

l UI I , qIIIflI{ illinf, III;Iffi +9, T€ Affi - [0011 I 1El11, Jemnager House, Mansingh Roed, New Delhi-Ilfi]l I
Phone: (011) 23383561 Frx: 23382051,n3%i743

Website: cgwa-noc.gov.in

-ffi-ffiril:ffi-ffi-
S.{VE 1VATER - SAVE LIFE

ffi
ffimi#iF
wlE {qi

Proiect Name: Plotted Township Project Phase-1 Developed By Cross Bridge Developers
Private Limited

Project Address: Village Tulera, 200 Feet Bypass Road, Alwar, Rajasthan

Town: Tijara Block: Tiiara

District: Alwar State: Rajasthan

Pin Code:

Communication Address: 6th Floor, lndra Prakash, 21 Barakhamba Road New Deilhi,, , New Delhi, Delhi-
1 10001

Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a,'Jhalana Doongri, Jaipur,
- 302004

Annexure- VIII        
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lU11, qfT{rftCfCg,CI;IRi6+6,T{fufi - [0011 / 1E[],Jrm.agarHoure,ManringhRoed,NewDelht-Ilfi)lI
Phone: (011) 233E3561 Far:233E2051, 231ffi143

lVebsite: cgwa-noc.gov.in
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VJUtyordrb l{oc.h.ll!..(q.dto€qnDlhnc.otttclollortngcdditibn :

XJldiory condlilonr:

r) h6lrtodbtr"..?roddlqiLd.ld dt ir d,tCr.rd.yq' .a !x.6.dc.t.tr4@.a(g.h.{ t rladlbry h C u......Cd€ tk Oq.dkn Ci{id...d LaitrEtq, r.q-diaS r,.i.
insralbrid .h.ll bo co.nmlnjcaiad lo tio CGWA within 30 (hF oa Omr{ of No Obi€dion Cenjficab.

2) Prcpon.nts snd manddbni ger w.ter rb{, m6rcl calibrat d rr.m an ru&o*z€d aldrcf €nc. in a ye:r.

CGWA ttDugh web poral Doi.iH guid6lin€6 tu comtuctjon or pi.&l.et .3 a,€ givon in Arlnaxuo-tt of ho sirid6tin6t

and Nov6nb64 in de as w€ll as tulbr 2on66 of f|€ mnb.

6) l. cal€ of miniry p.(ird lne lim snal s{bdn w!!er qsdny epon ot nine dis.hsqo/ 6€.p6ge irlm cov! gppreve.U MBt scs.diied bb.

4 The fidn shar rcpo.l oplianc€ oa the NOC co.'ditois onltE in he w€bsns (k-c!M-n@gov.h) *i0in o.e yegr noh n'e d€re oa isrE ot lhis NOC.

C€lllA. Al srtn ndclrEe sh€lr bo ioquirtd b Ed@ lh.ir gr@nd *.rs u!6 by at l6asl 20% og rhe mn thr6o y66r3 through appEpriale m€8.

oa lanqrstr {P,l*.do.r} AC, lr!6.

6lruct@/di.chargo of ofiu€rit3 or any such mid as ap0licau€.

11) Noadd n d lroilnd rtbr atBtEdbn and/d de-{Br! in€ 3tuctlre.6hall b. onrrrucr!(ttorihas purFd€*itEut ptiyappMl dtrl. Centat crolrnd vlbtsAlthnty (cGwA)

la Tne propoGtrt 3tEl !€€e prior perrissir hdn ccvta ,o. arry incresse in quantum of grou.dEEr abstractirn (more iia. riat pen ted h NOc tc ap€c6c pehoo.

13! p.Wq!..E trdl h5rra .!C b9.r.r rr.. hr{r&rJ ir ttE Fsli.e .. tE oE .dreq tq{C&q R. rrr. h !h. F.d3..
14) The Fojecl !tropon€{n $dl take all ne.esry mee$r€s to p,evqt @ntamnatid of greund *.t6r in tie pemrs 6trE wni.h Ih€ trm 3h6! bc respo.rrbb ro any @n*qunes.rsms

sbl('d snd pul to bsnofdJ us by 0'6 lim.

16) ffi€rewrr4siHe, Eqlirenternorx/aE aorgs'telt Oortb/tule) shat t€ metftom €cyded /trear€d rasie wat€r.

qrd.r.L.l dlir A ftqd. d lh. -.eE .t LOC, Ttl. tn .rE{ rlEo .rc[ ..4. .LfBi of .atE ,r.iCE. t sl'
18) Unexpeded varididls in i.ifl ot srcund w.t€. inlo lhe mine pe, iI 6iy, sndl bc reronEd !o he concemed Rsliond Drcclor, Cenlrrt Gloirnd llhier Eoard.

19) l. case of liolal,on d any NOC Mdit6!, {le scproant shar tE la,ble to p€y tE pensflie! as per S€chci 16 ot cuidotinB.

20) lhb NOC does .oa alsolv€ tt€ proPon€t& of tnei. obfgalio.r / requirerie.t to obtain other s@rtory and administ atE de56nes lto.s approDdat€ auhodires.

Mita and lalo &cisions ind€pendenty ol th€ NOC.

22) li *!,d:.€!!,d*r.h.P, i.r.r&sd!*i&a.yr,l h& b.Iit brn.rFsr6 o,rcesydr{.. h *t Xo Oq.ctn Cdtf..t *li&om..tt y p$or sse 60 dq..a r.sr{
(wer Poer€8€ion of tho p6mis€5-

23) fnis Noc is berng ias!€{t wi,lhod 3ny pGjudice io ii€ d,redron3 oI he Hon'lt N6rcourt ord€r6 in case6 dar€d to ground walor or any otn6. ctat€d madErs.

mt* abrtr ctjd dlaeedground srbr r66toratio cna.96, .hdl dniorro to r€gurady mintdn artifti3l EhsE6 structur€..

CPCB tn) n€€d to und6rtako n6.6aery mll hed proi.clioi nbasi.6 to dreE pE@niion ol qrcund tab poltuld s po. ArBu€ lll of th€ Ouidelin€6.

26) h....dnirrEt rljcnFpnid.Er/Mgg.artdvas-*.di.-dlt6t 0r 2ofr3/d?, tE 6.mle@ rdtdl3fthprirrtrrdt ddEr rdsr+dyltdqn h t p.oF.r..

2, l. ce ot intarlructuE P..lidt, pav.d,/p.*ing sE mlr.] ba @€rod wilh inl6ddlingL/FrLraLd lil€ 6 oller uilable FE$iB lo Ens.€ g@ndMid i.tilE!@/harye.tjr|g.

odramindtcn of su.iaca waier,

30) rhb iloc is ised 3ubject !. tl€ cbtranco dr E9..r App.aiBt C.nh,t€e {EAc) (ir apptieble).

has ben lden e per dr@td3 or Honuo S!pE@ C&lt pdir€d i. AnBUr*Vll ot gui&liB der€d 24.09.:{20 in 63r€ct or .bandd€(il fsibd Bw(srrw(.),Piazon6re.(s), r any. ih€ pp E
ah/irdl to dr€lO€ .qi..sed di&g Qsflr/ q4ng h lh6 Bt oa diy ni.rrC rx*rt r*. ixr,.ordc lo.q*l€nc. 

'r 
n*E nE&B 6. Fqsren oa aiiddr &€ & rd&tS h iroE W.t. ldt

PP and @@m.d ddrting ag€ncy stalr irntt be h€td cporble and Fnd aciion a3 pq ur.ni GovmrMr tut€3 3rdt b6 lal(6n.

(xd.onprrirn . ot or. @ndno.r Dn6on d .Doy. r. rlr ry to Gun h lh. aarllton or oc ed t.gd .cri,or .g.lBt th prolon nLl

18111, tilq:Itr{!fg$, cr{Ri(+9, T6Qd - t10o11 , lE/lr, Jrmtrryrr ltouse, Mrnsirgh Ror4 NcrD€thi-lt0oll
Phone (011) 23383561 I'rtr 233E2051, 23386743

Website: .?wa-noc.goy.ir

Effi:ffiffi-
SAVE \YAT'R - SAYE I,IFE
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CENTRAL GROUND WATER AUTHORITY
Department of Water Resources, River Development and Ganga Rejuvenation

Ministry of Jal Shakti, Govt. of lndia

Receipt
(As per the MoJS guidelines dated 24.09.2020 vide SONo. 3289(Dand amendments dated 29.09.2023 vide SO No. 1509(E))

Application No,: 214I2OOO3]RJ/|NF/2024 Date of lssuence:2/1712025
11:52:33 AM

Name of FiTm: PLOTTED TOWNSHIP PROJECT PHASE.I DEVELOPED BY CROSS BRIDGE
DEVELOPERS PRIVATE LIMITED

AppTyqeCategory: Resrdential plotted colony.

Application Type: lnfrastructure

PAN/GSTIN No. of Firm/tndividual: AACCCSIO}Q /

1- Application Processing Fee

2. Cround Watcr Abstraction chargcs

3. Ground Water Restoration charges

4' Environmental Compensation Charges (ECRGW) (Date From to ) Days-
5. Penalty for non-Compliance of NOC conditions

Condition to be mentioned.

6. Adjustment Charges

7. Rebate

8. Charges for conection/modification in the existing issued No Objection Certificate

S.No. Description Rate

(i) Change in User lD Rs. 5000

,(ii) Change in firm Name Rs. 5000

(iii) EHension d No Objection Certifieate Rs. 5m0
(iv) lssuance of dtrplieate P,lo Obiection Certificate Rs. 5O0O

(v) lssuance of corrigendum to No Objection Certificate Rs. 5000

(vi) Any other items/correction etc.

10000.00

0

951606.00

200000.00

This is an system generated invoice, hence, does not require ink signed.

Term ardasrdftitrne;

i. Ardtspures are sutrecrfo Delfil -tuisdlcilon.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

1611 1 , U[rfiTrf{ 6IVfr, qFItr'A +g, Ti[ frffi - il0011 / 1E/11, Jemnager Housc, Mansingh Road, New Dethl-110011
Phorc: (011) 23383561 Fer:233E20S1, 233ffi743

Website: cgwa-noc.govin

-ffi-nqa-_ffi-nffi-
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